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BEFORE THE NATI Ef RTHERN ZONE AT

0.AN0.225 OF 2025

T.Desappan, S/o.Thangavel,

No.13, 2%street, Ramamoorthy Nagar,

Ennore, Kattivakkam, Tiruvallur,

Tamil Nadu - 600 057 : Applicant

Versus

1.The Union of India,

Rep by its secretary to Government,

Ministry of Environment & Forests & climate Change,
Indra Paryavaran Bhavan, JorBagh,

New Delhi - 110 003

2.North Chennai Thermal Power Station, Il
Represented by Its Chief Engineer,
Athipattu, Chennai, Thiruvallur (District) - 600 120.

3.Tamil Nadu Power Generation Corporation Limited (TNPGCL),
Represented by its Managing Director,

7* floor, NPKRR Maaligai,

Anna Salal,

Chennai - 600 002.

4.The Tamil Nadu Pollution Control Board,
Represented by its Member Secretary,
No.76, Mount Salai, Guindy,

Chennai - 600 032.

5.The Tamil Nadu Coastal Zone

Management Authority,

Represented by its Member Secretary,

No.1, Jeenis Road, Panagal Building,

Ground floor, Saidapet, Chennai - 600 015. : Respondents



REPLY EILED ON BEHALF OF THE 2ND AND 3RD RESPONDENT

1, M. SETHURAMAN, aged about 58 years, son of G. MURUGESAN, Chief Engineer,
NCTPS Stage 111, having office at Athipattu, Chennai 600 120, do solemnly affirm
and state as follows:- |

1. 1 am the Chief Engineer/Electrical of Tamil Nadu Power Generation
Corporation Limited (TNPGCL), North Chennal Thermal Power Project Stage-
I (NCTPP-IID), duly authorized to file this Counter Afidavit on behalf of the
2% and 3¢ Respondents herein, Chief Engineer, North Chennai Thermal Power
Station III and Managing Director, TNPGCL and am conversant with the facts
of the case from the available records and circumstances of the present
Original Application. |

|

2. The above application in O.A. No.225 of 2025 (SZ) has been filed by the
applicant herein under Section 14, read with 18(1) of the National Green
Tribunal Act 2010 for the following reliefs:

a. To direct the 2nd and 3rd respondents to remove the ash dumped illegally
inside its premises, in the Buckingham Canal and the backwaters
forthwith and restore the area to ts original condition.

To direct the 2nd and 3rd respondents strictly comply with the ash

imanagement plan in the EIA report dated May, 2015 based on which EC

and CRZ clearance was obtained on 20.01.2016. |

To direct the 4th and 5th respondents to initiate action against the 2nd

and 3rd respondents for illegally dumping ash in violation of the Water

(Prevention and Control of Pollution) Act, 1974, Air (Prevention ahd

Control of Pollution) Act, 1981, the EIA Notification,2006, the CRZ

Notification, 2011.

=

s

3. At outset, I deny all the allegations and averments mentioned in application
are all false and misleading contrary to facts and applicant is put to strict proof
of the same. Allegations which are not specifically denied cannot be taken as
admission and all are denied except those that are specifically admitted
herein.

EN

T humbly submit that T have read the contents of the above application and
submit the true and correct facts in response to the allegations and averments
made by the Applicant in the Original Application. T am filing this reply
statement in my official capacity on behalf of the 2" and 3 Respondent and
reserve the right to file additional reply statement by TNPGCL at  later stage.

< St |

NCTPP STAGE-TI |
NCTPS POST, Chennai - 120.



5. T humbly submit that the Tamil Nadu Electricity Board was formed on July,
1957 under section 54 of the Electricity (Supply) Act 1948 in the State of
Temil Nadu as a vertically integrated utility responsible for power generation,
transmission and distribution. The electricity network has since been extended
to all vilages and towns throughout the State. TNEB was restructured on
01.11,2010 into TNEB Limited; Temil Nadu Generation and Distribution
Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation
Limited (TANTRANSCO). Further, as per G.O(Ms.) No.6, Energy (B2)
Department, dt.24/01/2024, TANGEDCO have been re-structured as Tamil
Nadu Power Generation Corporation Limited (TNPGCL), Tamil Nadu Power
Distribution Corporation Limited (TNPDCL) and Tamil Nadu Green  Energy
Corporation Limited (TNGECL).

6. T humbly submit that the 2* and 3% Respondent proposed to establish 1x800
MW, NCTPP Stage III Super Critical Thermal Power Plant which is only an
expansion unit in the vacant land available within the existing North Chennai
Thermal Power Station Complex at Ennore and Puzhuthivakkam Villages of
Ponneri Taluk, Tiruvallur District.

7.1 humbly submit that the on-going NCTPS Project Stage III project was
conceived in 1989 itself as a Stage III project as the land had already been
‘acquired for accommodating all the three stages of NCTPS and is developed to
generate power using the existing features of NCTPS Stage I and Stage II
within the industrial land of NCTPS complex, which is enclosed in a pucca
compound wall constructed during 1990. The CMDA also declared the subject
complex as “industrial land",

8. I further submit that based on the power demand and financial status of TNEB,
these power plants are executed in a phased manner utilizing the public
exchequer. The Stage I power plant of installed capacity of 3x210 MW is being
operated from 1995 onwards and Stage II power plant of installed capacity of
2 X 600MW Is generating power from 2014 onwards inside the NCTPS
Complex.

9. T humbly submit that the NCTPP Stage-III project is now being established to
offset the ever-growing power demand of Tamil Nadu using the existing
facilities of NCTPP complex without acquisition of any other land from the
public and 90% of work have been completed, simultaneously, trial operation

€
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4 |

i
of Stage-IIT plant was carried out and it has reached Commercial Operation
Date (COD).

10.I am advised to submit that Environmental Clearance (EC) and Coastal
Regulation Zone (CRZ) Clearance for expansion by addition oftX 800MW
(Stage-III), North Chennai Thermal Power Plant was obtained from the
Ministry of Environment, Forest and Climate Change (MOEF&CC) vide Ref. No.
3-13012/14/2012-IA. II(T) dt. 20/01/2016, with various conditions. The
clearances were accorded under the provisions of EIA Notification dated
September 14, 2006 and CRZ Notification, 2011, along with subsequent
amendments. The validity of the EC and CRZ clearances were 7 years and 5
years respectively. |

11.1 am advised to submit that from the above detalls, it could be seen that the
power plant (NCTPS Stage III Project Plant) is developed to generate power
using the existing faciltes of NCTPS Stage I and 11 including Ash Dyke of
NCTPS and it has been mentioned as “Expansion by addition of 1x 800 MrN

(Stage II1) North Chennai TPP” in the EC itself.

12.1 am advised to submit that the valdity of the EC for Stage-III project was
extended till 19.01.2024 due to the COVID-19 Pandemic since the period from
1/4/2020 to 31/03/2021 was not considered for the period of validity as per
the substituted clause 9A provided in MOEFCC notification, S.0.221 (E) dated
18/01/2021. The validity was further extended for three more years, i.e., up to
19.01.2027 as per the MoEFCC Office Memorandum dated 13.12.2022.

13.1 am advised to submit that the validity of the CRZ clearance was increased
from five to seven years, with provision to further extend the validity for
another three years, vide MoEFCC Notification S.0.1002(E) dated 06.03.2018
amending the 2011 CRZ Notification. The validity of the CRZ was further
extended vide MOEFCC Notification S.0. 2903(E) dated 03.07.2023 whereby
the period from 1/4/2020 to 31/03/2021 was not considered for the period of
validity in light of the COVID-19 pandemic. Therefore, as on date, the CRZ
clearance stands extended till 19.01.2027.

14.1 am advised to submit that this 2" respondent also obtained the requisite
“Consent to Establish” (CTE) under the Water Act, 1974 and Air Act, 1981, on
13.04.2017 with validity up to 12.04.2024. Subsequently, TNPGCL applied for
extension of CTE under both acts on 18.09.2024 and the validi

«
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extended till 19.01.2027 vide Consent Order No.2403159001562 and
N0.2403259001565 dated 05.11.2024.

15.1 am advised to submit that as all the statutory clearances were obtained by
the 2" and 3"Respondent as mandated under Environmental Laws and are in
the process of establishment of the proposed project and simultaneous trial
operation of plant for declaration of COD.

16.1 partly admit para no.1 of the application and states that NCTPS Stage 3
project has achieved significant operational milestones and balance works is
being carried out. The plant was successfully synchronized with oil on
07/03/2024. Following this, the plant commenced its continuous mra\
operation with coal firing on 17/03/2024.

a. The unit is operating at a capacity ranging from 600 MW to 800 MW. The
trial operation was specifically conducted to stabilize the unit, reach the
full installed capacity, and run continuously for the requisite 72 houl
necessary for the official declaration of Commercial Operation Date (COD)
and then only it will be considered as a Power Plant.

b. The trial operation for the installed capacity was successfully completed
and the Commercial Operation Date (COD) has been declared with effect

from 24.1.2026 vide. (Per.) MD/TNPGCL Proceedings No.06 dt.29.1.2026.

17.1 deny para No.2 of the application is false and misleading and states that j:e
assertion of the applicant pertaining to the “alleged dumping of ash inside
Stage-III premises itself, into Buckingham canal, lea

e

g to the Ennore

Wetlands” is categorically rejected and refuted and addressed as follows:

a. The allegation of applicant is misleading and factually incorrect. Since, the
commencement of trial operation in March 2024, the plant has generated
dry fly ash and bottom ash, which has been handled, collected, and
disposed of through silos properly and in full compliance with Ash
Management Plan as stipulated in the Environmental Clearance (EC)
dt.20/01/2016 of MOEFCC.

b. The ash handiing processes at NCTPP Stage-IIl Project are entirely
compliant and transparent. Both fiy ash and bottom ash generated from
the combustion of coal are collected In their respective hoppers and
subsequently conveyed directly to respective, fully enclosed ash silos.
From these silos, the ash is exclusively lifted by external agencies and
transported via tipper/lorries for beneficial use, primarily for the

>
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manufacturing of cement, fiy ash bricks, etc... Detailed records of the ash
generated and lifted in Metric Tons (MT) are enclosed and submitted
herewith. So far generated Fly ash - 1,95,199.31MT and Bottom Ash —
55,867.64MT, Disposed of Fly ash - 1,94,687.34MT and Bottom Ash -
50,007.46MT. The balance quantity of ash clinkers was transported to
NCTPS ash dyke through closed trucks. Ash disposal Process is strictly
carried out in accordance with the Ash Utilisation Plan stipulated in the
Environmental Clearance (EC) granted for the project.

NCTPP Stage-III plant is equipped with a substantial silo stocking capacity
for both fly ash (2 Nos X 2520MT) and bottom ash (1 No X 1800MT),
which is fully sufficient to store 48 hours generation of ash and daily
lifting of ash and typical contingency scenarios, even when the plant
operates at full load capacity (approximately two days' stock of a;sh

generation at full load). It is categorically stated that there is no dumping
of fly ash or bottom ash within the NCTPP premises. The only exception
involves the formation of clinkers within the boiler. These clinkers are
crushed, evacuated via the bottom ash conveying system, and then to
avoid the choking of the conveying pipes leading to the dry bottom ash
silos, are collected through a bypass chute into tipper lorries. These
collected, crushed clinkers (which are coarse material) are r.empomwy
stored and transported to ash dyke through closed trucks.

o

1 submit that currently transporting them to the existing ash dyke and
ensuring proper and compliant disposal. !

Throughout the trial operation of Stage-III during Mar'24 to Oct'25, about
5445MT hard clinkers waste has generated and the same Is disposed

®

through closed trucks to ash dyke.

The photographs furnished by the applicant regarding this issue, showing
only the crushed clinkers (coarse material) and not ash. Photos of
crushed hard clinkers stored temporarily in site locations are submitted.

18.1 deny para no.3 of the application is also false and misleading and states that
the claim by the applicant regarding the ongoing dumping of ash inside the
Stage-III premises, into the Buckingham Canal, and the Ennore wetlands is
malicious and entirely unfounded. The dumping of fly ash or bottom ash not

at all occurred/carried out.
2
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The material dumped/shown is the crushed clinker only being stored
temporarily in available area near Silo of Stage-III premises. The plant
boundary of NCTPP Stage-III is located approximately 30 -40 meters
away from the Buckingham Canal, and Ennore Creek backwaters is at the
southern side of the plant boundary at about 700-800m away from the
said dumping locations shown in the photos. As the material dumped is
not ash and only hard clinkers that too being stored and not dumped in
Buckingham Canal and CRZ area, there is no violation of the Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981, the EIA Notification, 2006 and the CRZ
Notification, 2011.

o

. The photographs submitted by the Applicant are locations near the
Stage-III ash sllos and the weighbridge building near silo where the
dlinkers only are being stored temporarily. The clinkers so stored are
approximately 90m away from the Buckingham canal on the west side of
the plant and 700-800m away from the back waters of Ennore creek on
the southern side of the plant. Also, the applicant has not attached any
photo at all showing dumping of ash into the Buckingham Canal leading to
the Ennore wetlands from which it could very well be understood that his

complaint is bogus and ill-conceived thought and incorrect.

o

It is hereby unequivocally submitted that neither bottom ash nor fly ash
generated by NCTPS Stage-III has been dumped, at any time, inside the
plant premises, into the Buckingham Canal, or into the Ennore Creek
backwaters, as falsely alleged. The disposal system utilizes a fully
compliant dry collection and disposal process where 100% of the
generated fly ash and bottom ash is collected in dedicated silos for
beneficial utilization, ensuring strict adherence to the Ash Utiisation Plan

mandated by the Environmental Impact Assessment (EIA) Report and the

Environmental Clearance (EC) conditions. The material temporarily
present on-site is the hard clinkers of ash which are being collected,
stored near the silos for subsequent disposal to ash dyke through closed
trucks.

19.1 deny para no. 4 of this application as false and misleading and states that
TNPCB Flying Squad officials visited the Stage-III site on 29/09/2025, and
conducted an enquiry about ash being dumped inside the premises and
inspected the exact locations shown in the photos and observed themselves
that the dumped material was not ash but the crushed- hard clinkers which

< (o
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were stored temporarily. During the inspection, TNPCB Flying Squad officials
were informed that that neither fly ash nor bottom ash was dumped inside
the premises but only hard clinkers, which are being crushed and temporarily
stored for subsequent disposal to ash dyke.

a. From the representations sent to TNPCB vide email dated 25* and 26
Sep'25 by some other persons other than Applicant ~ Annexure A3 of this
application, it could be inferred that due to these complaints, TNPCB
Flying squad officials made inspection of Stage-III on 29/09/2025 and this
inspection provides an independe&\ validation of ground condition and
status. On this score, in light of this, it is submitted that the petitioners
found mentioned in the Annexure-A3 have influenced/instigated the OA
applicant with some vested interests and their allegation of dumping ash
in these areas is baseless and ill-conceived and ill-motivated complaint.

b. I further submit by affirming that Stage-III is strictly complying with the
Ash Management Plan as set forth In the statutory clearances, and the
allegations of illegal dumping are malicious and unsubstantiated.

c. T humbly submit that the applicant with an ill intention to stall the major
project of TNPGCL, the present application has been filed and the same is
an abuse of process of law. In any case, the public interest is more
important than the private vested interest of certain individuals.

In light of the facts and submissions stated above, 1 humbly submit that this
Hon'ble Tribunal may be pleased to dismiss the Original Application with costs, and
pass such further orders as it deems fit and proper in the facts and circumstances
of the case, and render justice.

b
Dated at Chennal this the /7 day of February 2026

CHIEF ;?d (‘EER gLEC;leCAL M
11
Counted ot Regpondhnt di3.

et Chenn 120
lgggopndems No.2 and 3

S. T. RAJA,
Mis. No. 11921;9?9
Standi
PDCL) (7 (mpecx.) (rNsE )
#1, Goomes Street, Chennai-1.

Emeit omsatama mail.com
Tl 444027120
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VERIFICATION

I, M. SETHURAMAN, son of G. MURUGESAN, Chief Engineer, NCTPS Stage III,
having office at Athipattu, Chennai 600 120, do hereby verify that the contents of
paragraphs 1 to 19 of this reply statement are true and correct to my knowledge,
derived from the records of the Respondent Companies, and no part of it is false
and nothing material has been concealed therefrom.

h
Verified at Chenna this the /7 day of February, 2026
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(Stage-II, North
juniﬂwu at Villages Ennore

DU S e st Tam N by We Tamil Nadu Generation &

Distribution Corporation Ltd. (TANGE]
sir,
is has reference to your online application dated 26.05.2015 azd
tional_information/documents submitted vide letter dated 18.11.2015 &
o zbis s Wit the aloresad proec. Thie Miisiry has exaiined the proposal
s inter-alia, noted that the or prepasation of EIA/EMP rgort
the Miniatry o 56,0520 and tnd vendiy of TOR was extended upm 27.05: 2015
2014. Public Hearing was conducted on 05.03.2015.
Toaih i tn meeting dated 19.05.2015 has recommended fra oeu,r

foreshore facilities. '

5. The land requirement for the proposed cspansion is 76.9 Fe (190 .m.;.

which s located Inside the NCTPS complex: Botis land ie

ey Taers ase o RAR lsstes, No furier expansion is cavisaged. rere

are no National Parks, Sanctuaries, Elephant/Tiger Reserves, Migratory

Routes/Wildile Corridors within 10 kam of the project sie. The sit is 500 m away
canal. The

project site is a graded area with necessary drains developed during execution of
NCTPS Stage I project (3x210 MW). The capital and recurring cost towards EMP is
Rs. 480 Crores and 48 Crores respectively. |

3. ‘The imported coal requirement n[2 09 IlTPA will be sourced through MMTC,
New Delhi. FSA/Mol for Imported Coal MoU has been sigas
limited, a GOT Enterprise and TANDEDCO on 25.( 05 2015 for supply of 2.51 MTPA
of Coul o proposed NCTFS Sage I (12300 M) plan, The maximussulphr and
e cana coch shal v .3% and 8% respoctivly. Bnnone Port 3
establishing Coal Berth 3 (CB 3) exclusively for the use of TANGEDCO in addition
o existing Coal Berth 1 & 2. It is proposed to transport coal from CB 3 to the
NCTS Stage T lant i through closed bet comeyors since the coat comvsbe
te is well within Port and Power plant arca alone, Kamarajar Port Limi
e ene o i) it It dato 35.072015 s consntd
ing of importe coal for the proposed expension TPP. Radio actty and heaty
mcu:\ cunl:n(- of coal to be sourced have been tested and the parameters are well

4. The potable water of about 9 MLD required for the plant will be met by
treating sea water in R.O. based desalination plant. The sea water (1,65,600 KLD]

N\
e
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be sourced Ennore port basin via existing intake channel of NCTPS Stag
Coca(lahasbacnmwpundwonhmmwiuummdwmm

greenbelt, dust suppression, etc. and zero discharge will be maintained. Aq
‘water is proposed for cooling purpose, the same will be discharged into sea thrt
the existing pre cooling channel of NCTPS.
5 The following feclties wil b in CRZ,
i cyorhzvlnglengthuf35hnandclcwlhmm'6mﬁufunl
NCTPS
Supporting esies :sm fmmas) for coal conveyor at about 6 m/8 m from
pre
3xm

ground level
Sea water intake from umb-yquCTPSnzyn!nuh&ﬂuﬂﬂPlPew
cooling channel of NCTPS for discharge with intake pipe length of
and outlet pipe length of 1.5 lan.
. GRP (Glass Relaforced Plastic) ipes on the ground fevelfor cooling water
inlet and coolant water outlet.

6. Fly ash and bottom ash would be collected and stored in the silos and
supplied to cement/ brick mdustrie for manufacturing cement and bricks. 1
Dry Fly ash Collection will be done by providing Pressurized Dry Fly ash Collecti
System. The

(Bharat) Ltd, Dalmiapuram, Tamilnadu for off take of fly ash from the e propd
NCTPS Stage Il (1x800MW). Ash pond water will be. collected,
‘making.

for shurry
7. formation, _clarification, documents submitted 4nd
presentations mac ana your mnlulhnt, iz Remly Boviro Enginers Lid
Hyderabad, before the Bxpert Appraisal Commitiee (EAC - Thermal Power) i its 38
& 40 Heetings held dung Do26n June, 2015 & 26w57 Noverpe, 3015,
respectively and EAC (CRZ) in its 150" Almvw e during 25% 31+ July, 2015, the
Ministry hereby accords environmental clearance ‘above power plant unter
the provisions. of FIA. Notication dated September i, 2006 & subsequent
the:

rein an der the provisins.
of CRZ Notification, 2011 & subsequent amendments therein ‘i to compliates
of the following Specific and General conditions:
A, Specific Conditio

) lore the foasisity ofmulﬂplz distributing point o the-discharge-of cooling
ier s precing, e . et e woing of e oo
channel.

) PP shall endeavor to enter into MoUs with NEAL Associations of Cem‘ut
Industries. ensuring,

(i) As committed, FGD shall be installed to ensure emission below mw-gd
Timits. 1

i
i) hall take place and be y.n
open stacking of the coal in the CRZ area.
[ The intake water pipeline shall be laid as per provisions of CRZ Nohﬁmmm
. 2011

¢ N ‘=
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i) D(sposal of hot water shall meet Tamil Nad Pollution Control Board (TNSPCE)

(i) Water temperature shail be monitored af oullets of cach of the unit (3 phases)
and also at pre-cooling channel joining H
\vif) Al the recommendations and conditions specified by fadu Coastal Zone
anagement Auttority TNCEAA) vide letter No. 10173/5(:3/20151 dated |
16.06.2015, shall be complied

|
|
|
|
|
|

® Waﬂmmwmwafuummummmmswmmm
report be with the six mo

|

|

(ix)  Explore to develop Green belt along the conueyor: |
|

|

i

() Constructon aciviy shal be caied st sirictly as per the pmumaﬂs of CRZ|
‘Notfication, 2011. No construction work other than, in Coastal|
o o Notficaton. shall be caried o in Coastal Regulaion zm]

area.

() Vision document speciying prospective plap for the 60 shall be fnrmuhmdv
o o 10 the Regional Offce f the Ministry within six months. |
|

i) Harnesing solar power within the premises of the plant PRI, y o
g o omn. shall be carried out and status of implementaliot
inciuding actual generation of sclar power ‘shall be submitted along Wit mn}

yearly monitarin rep

(uiv) The sulphur and ash content of o t exceed 0.8 % and 8 Pl
respectively. In case of variati .mm et t any poi pvmt of tine,fesh
Shall be made to the Ministry y Jor sutabie
dlearance.

e A lomg term o dy of radio activity and heavy metals contents on c0g) (0
T e carried out through a reputed institute end results

‘o year and reported along with monitoring repor

e er mechaniom for an in-bullt continvous monitoring
activity and heavy metals in coal .mmy ash (including bottom ash) ,h.n b
patin place. |
o) Tigh Efieny Electesatc Prcipitators (5P shllbe insaled (2 ensure
‘emission does not exceed 30 . Adequate dust

i ‘handling points,
and other vulnerable dusty areas shall pmdedﬂm&vllthla
nvironment friendly sludge disposal system.

o) Adeuste dust extraction system such es cnes] b ftters and
sy syt in dusty ereas such a8 o e bR OE 20 and s W
et and ihes valnerabe dusty areas shll

i) “The S0, NOx and H emissions shal nok exceed 100 me/Ne, 100 mgINr+

and 0.03 me/Nm respectively- !

(xix) The specific water consumption shal not cxceed 2.5 /MR and zetp
aste water dischargs shall be

(o) 0 ol aicast 1.3l be wdopted.

Page30f9
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) Monitoring of surface water quantity and quality shall eleo be regularly

conducted and records maintained. The red data shall be submitted
Ministry regularly. Further, mm‘lwring poi

‘Detween the plant anc ddraimym!he direction of flow of ground water and

‘maintained. Mor ‘heavy metals in ground water shall plso
be undertaken and muh.s/nndmg, o mited Siong wih half yeary
‘monitoring report.

foxil) A well d gmdmnwlwrmmngrymnlhﬂlhep\l(mphm
onths, ‘which shall comprise of rain water callection from the built up

Spen aren in the plant premises and e s bep o e sy of
Water harvested every year and its use.

fexii) No water bodies including natural drainage system in the area shall be
Sisbea (e 1 ackviics sasociated with the seting up / operation of the
power plant

{oxiv) Wastewater generated fror tthlam-lu.\lbehumdhdmedlxhugem
Comply s prescribed by the SROB/ CPCE.

(o) Bxplore ial utilization of brine i i jing into sea.

o) Disposal of ol rom Deoslnation slant shal comply with the
cribed standards and if need be, eavironmental safeguard measures by
pmvldlng belaning/nestaizng ey be set up and operated regularly
|
o) S water qualty shll b cantinuouly monitored fr sy, tusbidity and
emperature at sclective sites across the impacted zone including estuafine
‘atir. Mitgative measures shall be undertaken through institites sich as
i and their

anamalai Gniversity for continuous p Tangroves
oy The monioning daa hall b ploaded on (e company's
o submit to Reglonal Office o montha. |
i To minimize entrapment of even small marine flra and fauna, state of the
o e i e i g e Lo mpogemest 04
entrainment and fishnet around intake shall be in:
(xxix) Fish catch along Lh: impacted zone of sea. shmlld be monitored penndl
by the Department of Fisheries, . Gojaret: ‘Tne. project -
pmpcnmt shall :mordmg)y take up the matter- vm.h the Fishery Dept Govt.
of Gujarat from time to time
ooy e ot { shall upload cav quality monitored dath on
regular basis on its website. i
(o) Marginalized section of _society jtional _ fisherinen
s shal b e bsed o 2011 Populaion censusdata

tudy of the various
ing, commerci

assessed

lfare scheme/measures shall be ung iartaken and status of
implementation. shall be ibmitted to the Reglonal Office of the Min.(nm

. within six months.

~ x/ Page dof9
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i) A stateofthe-ert environmental lsboratory ot the project site shall be
tablished such that the laboratory has fxnlmeu for long term monitoring of

sea water quality and sediment in the imj zone over and above

“mbient i, soil quality analyss of th arce. The proponent shall wnddrtake

‘mitigative measures if there are any negative impacts.

rooxii)Additional soil for leveling of the proposed site shall be generated within

the

Sites (to the extent possible] so that natural drainage system of the afea is|

‘protected and improved.
{xocxiv) Fugitive emission of fly ash (dry or wet) shall be controlled such that no
agric 1 or non-: land is affected. Damage to any land shall be

agricultural
mitigated end suitable compensation provided in consultation with the local

Panchayat.

) iy ash ahal ot be aed fo agricultural purpose. No mine void filling will

opton for azh tlzaton without adequate i

mlne i suraide medi such thes o leachate shall take place at any point

l\udyothlchnurzxisﬁcsaﬂhcminenmsmbeumieﬂzhnfmmm

instituteof opute and adequate clay lning shallbe ascerteined by the
Poliution Control Board

e e Somion ot Boacd.

{xocxvi) Fly ash shall be collected in dry form and storage facility (silos) sh
provided. Mercury and other heavy metals (As, Hg, Cr, Pb etc) sha
mammmdmchebotmmumuu.muhnnbedupomdnﬂlnw-md

{roocvil) ive species all art
planrandullwlsﬂmwldﬁlshzllb:mmad wm:zvaso width i
feasible a 20 m width shall be raised and adequate tion shal

submitted o the Minity. Tree denaity ahall ot be Tcos than 2500 oA
‘with survival rate not less than

(i) roen belt shllaiso b developsd arouad the Ash Pond over and abor
Green Belt around the plant boundary.

(rocxix) An Environmental Cell comprising of at least one expert in environme

{cience/ enginering ecolog, oocupational health and sl sience
be created prelerably at the project site itsel and shall be headed &
sured,

‘e accountable for implementation of environmental
impact improvement/ mitigation measures.

)

laid Corporat
Policy and identify and designate ru'po:\-lblp offces at al levels
for envining aheree 1o tne polcy and compliance

hierarchy
conditions stipulated in this clearance letter and other npplhlb

environmental laws and regulations.

() CSR schemes identificd based on need based assessment shall
implemented in consultation with the Panchayat and the Di

village
Administration starting from the development of project itself. As part of (CS]

prior identification of local employable youth end eventual employinet
the project after imparting relevant training also undertd

\\(\’\“7/ Page 5 of9
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<hell provide scparate budget. for community developm!
ety and income generating prOgemmcs:

) For proger o nd periodic onitoring of CSR activities, @ CSR commite 1 0

P it comant memamubmmﬁb\emmﬂ.gm:y;hmm
ppom(ed 0 o etvitics shall also be cvaluated % &5 independent external
ey This evaluation shal be both con current and final. |

B) General Conditions: :

o mwmdumumumrmngmmmwmémsmwmn re-
circulated sgdmmmm@p\ammwmwmdzm}
e and. o water do 20t €58 |

|
(as appiicable) and the txvated |

) A some 1 restment plant shall be provided
ing greenbelt/plantation-

‘used for rait

) Adecuate ©afety measures shall be provided 1 e plant area to
‘heck /minimize_spontaneous ﬂmmwalm,pwnny sufumer
Copy of these measures with foll Jetaiie along with location [plant
wmtshsnbe:umxwdmmﬂmmuwdl ’mm:wn-lmgml
the Ministry i

Tiquid. d fuel such as LDO/ HFO, HFO/LSHS shall be
e am area in consultation with ent. of Explesives,
Nagpur- Sulphur ontent in the liquid fuel Wl rceed 0.5%. Disaster
Management Plan sl shall be prepered to m¢ ‘meet any eventuality in mr»!nl an
e eking place due to storage of ol i
(v) First Aid and sanitation arrangements ‘shall be made for the drivers and other’
contract workers during construction phase.

B ebine arca, aif ComPIESSOrS P etc shall be periodically ed to
e e record and for reatment 7 <2 hcating lose icadiog
g to mon moiay/less noisy areas:

(o) el menit g of ambient air grouD: centration.
sm..,..mﬂ.m mmbdvmm:hempunmand!rmdl
i at o exceed

(vil) Utilzation of 100% Ty A% anai be made from yﬂl’ o
aperation. Statu of knp\emenuﬂun e s eporied 0
the Minjetry fro
() Provision shall b am-dzfort\whmmngoi
i i sary infrastructure and m:uhﬁﬂ :m:h t' m
T e ciet, mobile STP, safe Arining “water, medical
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— = T

créche cte. The housing may be in the form of temporary structures w be
oved after the completion of the project.

() The project proponent shall advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be inl the
Vermacular langaage of the locality conoerned within seven days from the date

of this clearance letter, informing that the project has been accorded

environmental clearance and copies of clearance letter are available with the

Siaie Polution Control Board/Committce sod may also be seen at Website of
inistry of Environment and Forests at htp:/ /envior.nic.a.

() A copy of the clearance lter shal be sent by the proponent (o concefned
nicy Body and

Panchayat, Zila Parisad / Municipal Corporation, urban
NGO, if any, from whom suggestions/representations, if any,
received while processing the proposal. The clearance letter shall also be put

 website of the Company by the proponent.

(s} The proponent shall upload the status of complisnce f the sipulsied
on

environmental clearance conditions, including results of monitored data

cir website and shall update the same periodically. It shall simultanedusly

be sent to the Office of MOEF, the ce of CPCB
and the SPCS. The criteria pollutant levels namely; SPM, RSPM (PMas &
PAMyq), SO;, NO, (ambient levels as well as stack emissions] shall be displayed

at a convenient location gate of the company in the public
() Th ent statement for cach year ending 31+ March in Form-

financial
Voo is mandated to be submitied by the project proponent to the conceiued
State Pollution Control Board as prescribed under the Environment
(Protecion) Rules, 1986, as smended sabsequénty, shall also be put od the
website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the respective Regional Offices
of the Ministzy by c-mail.

{xiv) The project proponent shall submit six monthly reports on the status of
the implementation of the stipulated environmental safeguards to
its.

and simultancously send !
Ministry of Eavironment and For

(xv) Regional Office of the Ministry of Environment & Forests will mo
implementation of the stipulated conditions, A complete set of d rlnc\lm
including Ervironmental Impact Assessment Report
Management Plan along with the additional information cubaitis rom fime

‘monitoring. Froject proponent
webeite i up-date the aame from e to tme at least stx monthly basis,
Criteria pollutants levels including NO. (from stack & ambient air) dall
be displayed at the main gate of the power plant.

|
to) Sepaaste funds shall be allocsted for implementation of enviomental

protecti along with item-wise up. These cost shall be
Frciuded as part of he project cost. The Timte cormaued for the environzhent

Q;Q(W Page70f9 |
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protection measures shall ot be diverted for other purposes and
expenditure should be reported to the Ministry.

o) The prect authoriies shall o the Reioma Offce oo well o
regarding the date of financial closure and final approvl of the projed

dar-wise

the
concerned authorities and the dates of start of land development work and

commissioning of plant.
e Pl cooperation shall be

g o complance

©) jAn as built or a8 completed report

./ the
Sctial completed works and cost incurred. A certiicate/completion
accordingly, shall have to be submitted before commissioning of the TPP.

8. The Ministry reserves the right to revoke the clearance if cone
stipulated are ot implemented to the satsfaction. The Miolstey may al
additional fy ‘necessary

9. The environmental clearance for the power plant shall be vald for 3
of 7 years from the date of issue of this letter to start operations by the

o the Sdentists/Offcers from he
malolﬁwn[mzmmmy / CPCB/ SPCB who would
tal status.

rt on EMP to, be submitted stafing the

hditions

period

powrer
‘plant. The CRZ clearance for foreshore facilities shall be valid for a pni:n:l?!
ion] &

years from the date of issue of tis lttr for ‘commencement of
operation of foreshore facilities

0. o icated data and f2
comply with any of the omaitons mentioned above o may resalt o withdf
this clearance and attract action under
Act, 1986.

difure to

it (Protection)

11. _Tn case of any devition or alteration, in the project proposed including coal

iransportation system from those submitted to this Ministry for clearance,

reference should be made to the Ministry to assess the adequacy of the conit
imposed and to add ‘protection ired,

12, The above stipulations would be enforced among others under tiy

dition(s)
ifany.

Water

(Prevention and Control of Pollution) 1674 the Air Preveation and Cpatrol of

Pollution) Act, 1981, the Bavironment (Protection) Act, Act, 1986 and rules ther under,

o0s Wastea (Management, Handling & Transboundary Rules,

Horarious e ammendments, e Public atitty nsarance. Act, 1991 and its

‘ament

13, Any appeal against this environmental clearance shall le with the ational

Green Tribunal, if preferred, within 30 days as prescribed und 6-of the
National Green Tribunal Act, oo

Yours fithfully,

'B. Barman)

Scieatist F'

Copy to
110001.

T The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, Npw Delhi

Dann @ nf@
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Y

Osns

Garden Road, Nung , Chea
‘The District Collector, Thiruvaliur Dis et Govt. of Tamil Nedu
Guard file/Monitoring file.
. Website of MoEF&CC —
(8. B. Barmah)
Scientist [F*

. The Additional Principal Chief Cdn

o e o, e s, et

ac.
‘The Chairman, Central Blectricity
Del H100s6.
‘amil Nadu Pollutic
Mmml e Guiniy, Cheanal
Chairmén, Central Pollution Cgtrol

Offos Cormpes, Hast arfan Negar, b

n Control Board, No. 76, Mount Roa,
032

trol Board, Parivesh Bhawan, CBD-cum-
dini- 110032.

fpervato of Torests (C), Regional Off
m Bxport Promotion Counell, 3, 34, Cathedral

Page 9 of9 |
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NOTIFICATION
‘New Deli,the 18th January, 2021

5.0.221(E)—Wheress, th Cenl Goverment n the esile Minsy o Bavioament and Forests i

ot 1986 has published the Environment {mpect Askessment Notification, 2006 (bercinafe referred to 2 the sid
otiication)vide mumber5.0.1533(E), dated the 14" September, making the requirement of prior

be,
And whereas, in view of the oubreak of Corons Virus (COVID-19) and subsequent lockdowns (toa o
partia) dechred for s control, implementation of praject or activities in the ficd has been affected. Ministry of




Lo s

s e

n g B

in reccipt of mumber of requests for extension o the validity of pior

Environment, Foret and Climate Changs i
beyoud the

is gemine keeping
diffcul.

Now, therefor, in exercse of

by
1986 29 of 98¢

1986, the Central

otclon f Govermet o I he e Moy of Brvaco o o et soeaients ®,
dated the 14" September, 2006, pubished in the Gazette of Indi, Extraondinary, Pat-I, Secion 3, Sub-section (I,
name;

It oo,

@) inparagraph 7, g 0, eI Singe 2~ Soping. sl
Fllovingcase sl b e, el

G

e, 1% Apri, 2020 0 the 31" Merch,
ndr e oo o s rtaton i iew of vk of Goona Vi (COVI-19) o oot
lockdowns (toal or partial) declred for ts conirl, however, all actvtes underiaken diring this period 1
respectof the sad Terms of Reference shallbe teated a vaid.

) mpwmmmmpmmmmmmmyr
vithstanding anyhing contained i 1is otfiction, the peiod from the 1" Aprl, 2020 to
37 e, Jﬂll.r»a!lnalhewm‘mmif e purpase of colcuation of the period afu:ﬂ‘r;q(l’m
Enionmenal Clearaces grentd under h provsios of s nofectlon i view of uireat of
(covip-

[FNo222502020-1A1M) |
‘GEETA MENON, Joint Secy. |

Extrsordinary, Part 1, 3, Sub-section
A |533(E>.«mm.|4‘sem 2006 and was last amended vide th notfication
e S.0_4254(E), e 27° Novber, 200

Tpiowde oy

- T
and Pbihed by the Contllrof Pblcations, Db 110054,
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|

|

F.No. 1A3-22/28/2022-1A111 [E 181584] |
Government of India |

Ministry of Environment, Forest and Climate Change |
Impact Assessment Division |

Indira Paryavaran Bhawan |

3rd Floor, Vayu Wing, Jor Bagh Road |
‘Al Ganj, New Delhi-110003 |

Dated: 13 December, 2022

'OFFICE MEMORANDUM

Subject:  Clarification on the amendment to EIA Notification 2006 issued vide
5.0. No. 1807(F) dated 104022 with regard to validity of |
Environment Clearance - regarding.

‘The Ministry of Environment, Forest and Climate Change (MoEF&CC) vide
notifcation no. §.0. No. 1807(E) dated 12/04/2022 amended the provisions of EIA
Notificati alidity below:

Type of Project Earlier EC | Further
validity' | extendable
(Years) (4) | for (;1;):11)

River Valley projects 10 3
Nuclear projects 7 3
jects other than River| 7 3

Valley, Nuclear and Mining

Project

Mining Projects. 30 30 (Subject to 20 |
EIA/EMP to
be reviewed
every 5 years
after 30 |
Years)

2. The Ministry is in receipt of representations from different stakeholders

seekmgdmﬁcndmcnﬂwwhdityn{nxvmmm\lclum\mﬁxdﬂuun

projects in pursuance Notification. The matter
has been examined and it is to tlarify that the applicability of the Notification is as
under:

Pagelof2
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The validity of the Environmental Clearances, which had not expired as on |
the date of publication of Notification ie. 12/04/2022, shall stand
automatically extended to respective increased validity as mentioned at para
10,1 colimn (C) above: . i
Provided that the period of vaidity of Exvivonmental Clearance with respect to
th type of Projects and Aciviies lsted at Para 1 above may be extended in
respect of valid Environmental Clearance, by  the authority
concerned, by o maxinuum period of years as indicated at Para No. 1 Column
(D) above, i an applicaion s made i fhe laid dorom proforma to e reguiatory
authority by the applicant as per the provisions of EIA Noification 2006:
Provided further that the regulatory authority may also consult he concerned
Expert Apprisal Committee bfore grant of such exiension.

-

il The Environment Clearances for which the project proponents have
submitted the application for extension of validity as per the provisions of the |
EIA Notification 2006 as on the date of publication of Notification ie. |
12/04/2022, shall stand automatically extended to respective increased |

|
|

‘validity as mentioned at Para no. 1 column (C) above.
|
g i
‘ ﬁl‘“\)u—

N - St .
(Sundar Ramanai |
Scientist'E |
To |
1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman of all the Expert Appraiéal Committees

3. Cha As/SEACs |
5. All the Officers of IA Division |
Copy for information to:

1. PS to Hon'ble Minister for Environment, Forest and Climate Change

2.PSto Hon'ble MoS (EF&CC) |
3. SLPPS to Secretary (EF&CC)

4.SLPPS to AS (TK) / AS (NPG)

5.SePPSto S (SKB)

6. Website, MOEF&CC

7. Guard file.

Page20f2
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AT, 4162 (a7), aréie 23 R, 2016;
. 621 (o), arére 23 wad, 201
.M. 1393 (30), arfie 37, 2017;
T 2444 (), T 31 g, 2017: e
. 1227 (o), rér 06 A, 2017 1

2o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi,the i March, 2018
1002(8)—3 S by nodfication of the Government of India i the Miisiry of Eavironment and

Fres mam S019 (Bt & Jimary. 2011 Gersinae et o 3 e Couil Roglatn Zooa
Notficaion, 2011), the Central Government declared cersin_constal siiches a5 Coastal Regultion Zone. and

AND WHEREAS, the i i i inclod
ing extension of validity of s Regulaton. difcat

32" meeting held on 1* Novermber,

AND WHEREAS, the National Costal Zone Management Auboriy in i

AND fral Government taking o account the sbove, proposes (o make the following
amendments o the Coastal Regulation Zone Notificaion, 2011;
AND WHEREAS,ts Conrl Govermen, b egard 1 the rovisons of e () of e of e
ules, 1 s in public
ot vt (o of sl 5 o e 3 of e i s o sring e 58 Coasial Regution Zoot
Notificaton, 2011.

u(lluu!ufml&mrwm:m(m:nmjm. 1986 (29 of 1986) read with claase (@) o subrule (3) of rle 5 ofthe
1586,

Conl Regoion sov Nt 301, anely
L y aye

0 projects under il b valid for  period o seven years
from the dateofisve of such clearance:

s ofcamceand h consveien b completd nd e operions be e il %0
‘yearsfrom the date ofisue of such clearance:

pediod, aloag with
ion for xtasion m.m-yumamwmwmrwmmw
Cosstal Zoe Msnageent Ay

Post facto clearance for permissible activites
O o aivids which ae thrwse purmisile e e roidons of s avifcaion, bt eve
commenced construction without prior clesrance, would be considered fo regulrisaion only in such
Caos wharsi e prject appied o Tegularzation n th speiied tne 82 the projss Which st n
vilaton of CRZ norms would not be egal
) concemed Coastal Zone Management Authority shall give specific recommendations regarding
ulrisation of such proposals and shall cerfy that there have been no violations of the CRZ
rgulations, while making such recommendations;




4 THE GAZETTE OF Dy +EXTRAORDINARY [Pakr I—Ssc. 3]
)
e CZZ o, dud i ey by Miisiry of Bavironment, Foret and Climate
Chane, pro pes for Misisty by 30° June,
2018,
[E.No. 192720114
RITESH KUMAR SINGH, Jt. Secy.
Note : i e i, Extracrdinary, Par I, Secion 3, Sub-secion
jde mumber S0 19 (B), daied the 6° Januasy, 2011
1 $0.2557(8), daed the 22" August, 2013;
2 50,1244 (B), dated the 30" April 2014;
3 $.0.3085 (B), datedthe 8% November, 2014;
& 50330 duedhe & feboury. 2015
s 5560 dud he 172 nm.ry, 2015;
: oS0 5, 2015
S O TS et e 16 2013
§ 50355 th 0 Pucemer 2015,
9 501212
10. 0.4
11 SO.62IE),
12 SO.193 dud 3 My,
3 S0.2444 B a0y, 2017 amd
1o QSR T2, dusd 06 Ol
SUKUL SR
Tt i o P ot of o i st M, o Db 1008

she b s Contrlle of Pablcatios, Deli- 110054
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MINISTRY FOREST.
NOTIFICATION
Neww Deli,the 3rd July, 2023

s0.

in exercise of the powers conferred by subisecton (1) and ciuse (v) of sub-scction (2) of section 3 of the
1986 29 of India, Extraordinry, Pat

1, Seton3,Sbaeton i) vide mumber 0. 15, e e 6y, 2011 nmmm.mm

Notifeaion, 2011, fo deslaring certain ‘Coastal Regtion erein restictons were

AND WHERE:

Fore ;snumbasulslz (E;umim- 14 Sepembe, 200 madumumb—mm(l)lnduna(v)mm
section (2) of 986,
the 1986 EIA Notification),
es, — 3
pr pr be
undertaken i i
orby the Sae L

AND WHEREAS, Notification, 2011 . o 25 the CRZ.

i RZ Notification, 2011 and are also
Notiicatc

D N ” ;
avallable in CRZ Notificstion snd provision such a5 validiy of clearane in the CRZ Notification, is not in




19-112/2013-IA Il (Part-3)

971382/2023/1A.1

THE GAZETTE OF INDIA; EXTRAORDINARY. [Pag 1Sec.

consonnce it ELA Noaon. In s regar. e Coal Govermet i of the apinicn s i  imprtve o

it appears o the Central Government that t i in public nerst 50 o do, it may dispense ith the requirement of
notlce under clause (8 of st rule 3)of he i ules:,

AND WHERE

NO, THEREPORE, o st of i i
@ of section mmwwm el e

e TS dae e 5 00
Inth ssd noifcation, in pragraph 4, insob-parsgraph 4.2~

©
valdity an
applicaton {5 made by the applicant within the period of validiy of the CRZ Clearance along with the

7
ety e
o cnamed e My f o Fires e CllotClrge o e b sty of
oot Zone enagement Ao ot e ey . v tere Wu.uu.ww.
© s expiy of such validy,
e i of
clerace:

l it n ppcaton o extnion e byond iy do s the sty of e prod o
ity o Rt s b

Explanaton nthi e, the veldy of crace s meet e paiod rom iich CRE cleroce &
srantd 1o the applicat, o he Sirt of producion aperations b th prjec o actiiy: o the conpleton of ll

(va) The project which requive both EC and CRZ clearance, the valdity of sch clearances shall be in

1 April, 2020 t0the 31 March,
Az,

21 shall not ation
s notfcation i view of owbreak of Corona Vi (COVID-19).";

i) A o
o 3

the transe “no o
oo i e CAZ s e ilyganid, ond o e s period of valdity of the

1o undertake the project and transfered during the valdiy 10 another legal person on plcation made by e
aferor along with requisie docunents and the Central Government or the Coastal Zone Authority
‘concernad shal split and transfe the CRZ clecrance to the othe legal persons for the respeciive projecs fter




19-112/2013-IA.Ill(Part-3)

971382/2023/1A.1
I 3 fiiihas T H
baing rconmendaon by he Cousil Zoe Menognent Auboty cancred and  requed the

recommendation of the Expert Appraisal Commitice concerned.
&) Notvithstanding anything conained abov, the projects requiring both EC and CRZ clearance, the

F. No. 15-1122013-AM(Pan3))
DR.SUIT KUMAR sumrm n Sev/
Note. The principal notiication was published in the Gzt of ndi

i, Extraoninary, Part
a, vldemmwusa T 5 e s o 3011 ok e ik mbe S 123(E e
the 1% May. 2020.

plondad b i of Priating  Goversnen of 1 Pres. R Road, Mayapur, New DEBi-110061
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REF: J. Heitscepicrion throngh OCMMS No. 4099798 docd 19052016 i
0791 AMB: CEE—MI:\MWNWMOWM
3 Minutes of e 1461k  162)
[ Tp—
[y :
SF N7 157,285 240,
ENORE it
-
[y
ondivions mclosd, -

pe i e

ntn

Ennoro & Pebuivakdam Vilspes, Posaen Tec, Tenwalh Pt

ez 600120

Coytez

e Commicioncs, MEENIUR-Parebiys Usion, Pomwes Tk, Trvale D

2z
3. The JCEE Menitoriag. Torit Neda Policton Canicl Bsrd,Chermsi,

e

b o -UTION PREVENTION pAYS
&mmw!mmmm@aw' -

i
4.

(& Scanned with OKEN Scanner



[

e
—— ry
ECIAL OB -,

TAMILNADD POLLUTION GOIITRU[ BOARD
1. This consent to cstablish is valid for estab v he ity fos he imanufsciute of products
Dyproducts (Col. 2) ot e wate (Col 3) mentionad bolow. Avy change in the productbyproduct z0d ts
quantity has 1o be brought fo the notico of the loard knd fresh consext bos e o

Fq . Deseription | Quandty J Unit
No. |
| Product Details i
\ 1. | Btic Power [800 [w ]
it Treatment Rt Tr P )
2 Sewage Treatment Plant: .
| resment st Sope Tagcand SPIOT |
\SL. No. [Naroe of e Trestment | No. of Usits Dimmensions in metees ,
unit
1 Comman Collection | 1 10m3
Sump -
2. b 1 s
3 Ol & Grease trap 1 35m3m
4. Equafization Tank |1 35mam
5. FAB reactor 1 35mam
6 ‘Secondary Seer 1 35m3m
2. 3 1 — {ssmm
8. Activated Carbon Fiter |1 35m3m
5. Treated water tank. . | | 3.6 mam
SL. No. [Name of the Treagmens | No. o Uit | Dimensions in metres
Uit .
1 1 10m3
2 Coal mil Glywaste. (1 - 5ms
|sump - S
3 | Poior house oy vater | 1 1oms
4 1ol 1 10m3
5| fuslol wammm!er 1 t0m3
6. umenserwam waler |2 5m3
sump
2 it 1 10m3
5. PSP overfowsump | 1 5ma
. AP) coparator 1 10m3n
10. TP} separator 1 20mam.
11 Guard Pond 1 2000m3
12. Tubo setlier 1 125 mah
12 Cenal Monitoring | 1 24 hrs retenton
Basin |
4. ] Tank. 1 1.5 times westo.9°0
—
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TAMILNADU POLLUTION CONTROL BOARD

d?“h consens o csablish i valid for umbl\s.hmg she uclty wih h belows mentionod autcs for
arg
oo f he Boac b Camsent bt L bl

Qutlet No.

Descripton of Ouiet— [btasimuu daty discharge ]rnmx of disposal
s KL
Efaent Type ; Sewage

[1s10 T on iend for gardening
Efftuent Type : Trade EMuent
1. | ooling woter blowdown | 1120850
2o reject | 97200
3 |om ect 1680 Marine.
4 ‘waste water from service | 555.0 On tand for gardening
water system

Additional Conditions:

. The shall furnish the hhnghrﬂ::ﬂl
e e o s oy o “ )
) Commit it MoBERCC, Gol. N ining 2
iy
f Acmmmmmmm]mmﬁeﬁﬂymw
. T
Fioms e
3, The unit skall provids the streams.
t cooling watér,
£ e e
cratuce o
s. Th:‘::gmﬁc vuw consumption shall not & n:lmmh by m:;:l:\ngl ‘suitable E;‘l:;nd
of waste we from the unit o 90 lwlfﬂ' oil haodlm ms.
bR e ,mu e o G Dol s emission standards
oy o -
Mllnlupll Alﬂhﬂﬂl’a for mnmngfnﬂ ash uﬂ'lhlmn S

cnnlmlthRZm

Notification, 2011,
Vo et wor s thes o pmn]wd o Coastal Rczulmn AN Notification shall be
carried out in Cosstal Regulation Zone arca.

'd

T Mot
Tawl e

Tl

@ Scanned with OKEN Scanner
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GENERALR S 10y

Taman BEELGION EiRo BOARD

This consent (o establish cannol be onstued as eonsent 10 operate and the wnlt shal) nol commence

i ithowut nhlmnil\q ONSeNt 10 operan

The seplicant shall make & roquest for gran of ey ent 1o operate a leas

commissioting of trial Production,

Any Change in the dewils fumished j i 10 be brought 10 the Datice of the Bosrd ami
y ¥ he Bonrd. beore abisining consen 1 oo, g the said Act.

The it has 1o cor with the provisions of Public Liability Insurance Act. 1991 10 provide

immedinie reliel in the <vent of any o human btfny. olber l;vmg creatures’plants and

propertes while handling and storage Of hazardous substances (whercen? ‘epplicable),

Consent 10 opegate will not be issued unless the unit complics with the conditions of consent 1o

osteblish,

The unit shall provide minqll.lg water sprinklers for the control of dust emission during the Ioading

2nd unloading ‘of construction materiel 50 85 1o minimize the dust. cmission.

o ey Gl st

1 thiely days. bofare e

id fogitive:

idth aroung i
q

70 sy change in the manngeément, the uait shal) inform the change with relovast
docuracats tmmediiely.

ﬁu;@.\%l‘*
&
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TAMILNADY POLLUTION GONTROL BOARD

| CONSENT ORDER NO. 170124409708

DATED:

301201,

PROCEEDINGS NOTRYNICREQ791AMB/RIAMIAZN? DATE

SUR: TNPC Boan-Consen for Estblishment-Mss, NORTH CHENNAI THERMAL POWER STATION
STAGE 1 {1X800MW), S.F. No. 177 - I8, 235 - 240, ENNORF. village, Pomneri Talik
#d Tipyalive Distric - for the establishment or ke steps (o establsh the industry under Scct

industey under Scction 21
of the &idiPrevention and control of Pollution)Act, 1981, as amended in 1987(Cenrel Act. 1 of
1981)xsued -Reg.

REF: 1. Unics applicasion thsvugh OCMMS No, 4459798 daicd 19.05.2016.
3 MB/RLACEE-MAMB/2017 date 03/0472017
3 Wi af . 44 Techsict S Commiés g ek on 06042017 (e N 1962

ACLI9RI, = emended i 1977 and the Rulesand Ords made ther ot 0

SFNoIT7- 157:238-2,
FNNORE Villsge,

Pomst
vt Ditie.

SFNo.177-187,238- 260,

‘BovonE Vites. . _—

o Tl

Tl Dt ; ) !
ot

=
i
o o
oy P Tl

e toi20
o

i Tap— o " .

2 N
3. The JCEE Mouioring. il Nada Pollution Control Dasd, s
v

©E Scanned with OKEN Scanner



3. High Blficiency lectrosiatic Precipieh?
ondo e A

end i e in
. iher s dmiy
e

1) shall be instaled

“M‘..,;M,..,mmmpwmw%ﬁ 03

ok s

g

ey
Such acin ol b

ing, points, r e hoty sreac aholl
e provided.

S 02 NON a1 conssians sl notexec 100 g / Ne, 100 . N 1 .03 g -
N respeciively

eyl of s 4y o we sl b el
sgiiultngland i afccied. Damago 1 any Jand shal be
consullnion with the local Panchyat

used or ageicalunl ine void ling il b, nderaken s on
ilzation witbout adequate g of mine with sulsble med bt e
olakepocs o ol o e 1 oo of mine vod g 1 1o be dopic
deaid ey

ricultoral or non-
mitigated and suitable compensation

Control
iy s sl b provided. Mescury and

dont I coss <o afSaton i S Poluion Conte Boerd.
Py ash shal be cleted n ey form and siorago fc

offinlow ])\m arca,

s ofpata R St 0,
ks i i 0d sdequatc
Jsitentionsall be et the Misity. Tre .muy Ot e 550 e e
vival rte
ke % for. dvity 1o WQW & CAC, TNFCB
opeiey e o

-_—
PO 4
WM%MIMW”W' T .
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TAMILNADU POLLUTION CONTROL, BOARD

GENERAL CONDITIONS

"This conseat ta cstablish cannot bo construed as om0 operate and the unt shall not commence
the ﬂpe—mo wuhn\u obiaining the Consen to op

i Nl make a Jequest or grant nl‘:muml 10 opecatc at lcast thirty days. before the
commitsioning of ] ctio
Any Change in the details fu.nuhml in the conditons b o e brought o the nolice of i Board and
£00appoved by the B Board, befors obisining const o opcrals wadey he salg ps
The usit has 1o comply with the provisions of mm Liability lnsmﬂec Act, 1991 (0 provide
Imomediate selie n the vt of any hezard 1o buman Beings, oler iving Sreatuesplans and
apertis while handling and storage of hazardous substagsts (o, erever applicablc),
cwfm o lmerxbe il notbe s ualess the unit comptios wit e candigions of conseat to

blish,

The unic shal] provide sdequato wate sprnkiors Toc the conteol of dust emission during the loading

and unloa
Thewit e sete sprinkles along the temparnzy roads i

The.

In casc there is any change fn the the wnie siall van
daSies e anyenenge mmmr., uni faform tho change with relevant

@& scanned with OKEN Scanner
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TAMILNARU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent 10 establish i valid for establishing the facility for the manulactare of products/
yproducts (Col. 2) at the rate (Col . Any ch its
quantity has 1o b brought 1o the notice of the Bosed and frush consent has o be obtaracd.

1.

\ sl Description
No.f
| Product Detalls

i Quandry I Gnit 1
L Electio Power

;
Teoo [ |
facifity
sources alang with the mnunl messures andior sk J\uy dm\sm o cmission sueeconicel
has to be brought
% cbtinca if necessay:

{1 [Point source emission with stack:
Istack: | Potat Exss
No.

i o [Stack height | Gaseous Discharge
[Controt messures | rom Grouna i Narihr
inm

1__| Boler 25757PH ESPwithstack | 275

(2704320

. |Fugitive or Noise, Eaussion | Type of eznission - I
No. _|sourees - E3les
1. | Coalyard:: . 5

2. | Ash collection Fugitive

3. Additional Conditions:

|

& scanned with OKEN Scanner
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CONSENT ORDER NO. 2403159001565 'DATED: 05/11/2024.

PROCEEDINGS NO.T2/TNPCB/F.0455GMP/RL/GMP/W/2024  DATED: 05/11/2024

SUB: TNPC Board-Consent for Establishment - EXTENSION WIS NORTH CHENNAI THERMAL
FOWER STATION STAGE Il (IXS00MW), S. No. I 5,240, ENNORG Vilage,

ok, Tiuvallr Disti. For the esabshment s o csablish e
mmmry under S revention and control oanllqun)Acl 197, 1 amended n
RS ool Ack 53t 1980 Jomas . (industry User ID- R16AMBA449301

REF: 1 Applicationno, S9001565 dated: 10,04 2024/06,09,
2 1HRo  FO4SSGMP/RL/ICEE MIGI2034 datsd 31/ 03024
§ Mo of the 233rd TSC mesting vide item No.233-10 dated 24.10.2024.

Act. 1974, a8 amended n 1988

i
NORTH CHENNAI i

beindsic inthe st of . No.1T - 167, 205240, vlgs, Ponsrd Talk vl Dissit vid refienc Fiied

it valdityfor Five years .

perod of Five years vide refrence second cted.

ofthe Consent o etablsh orfuther period.

Inview of e sbove,

iy 19,2027 or i e
S Sy 19, 207

lion A%, 1975,
for

I
frst e,

Special Additional Condtion:
\ ‘The unit shall obiain No Objection C
Diversity Authority if the un
fon of Biologiea Dive

it (NOC) from the Tamil Nadu Bio Diversity oud /Nationat Bib

using uny ll]uluuu,n resources or kiowledge ussociated thereto as per mk-
ty Act 200

son Lo sl s i
‘TNPCB & MOBFCC websit. They il aao reques their snpioyces 1o adopt “Missi
‘and doeument the same and furnish half yearly repor to floard.

©# Scanned with OKEN Scanner
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ooy ol 10

applying for CTO of the Board.

in accordance with tem No.11 of he EIA Notfcation, 2006, any new indusiey sl o
MOEF/SEIAA in the event of transterof original EC ina ifferent name.

4. The nit shall provide STP of adequato capcity for the treatment of sewage 10 be gencrated from the unit's
ises 50 0 10 satsfy the standards prescribed by the Board
5. The unit shall provide ETP of

eapacity for from the unit's.
process s0.s o satsfy the standards prescribed by the Board

6. The uni eots for the tilizai ed and for
‘gardening after achicving the standards prescribed by the Board.

> The ont chal i !

discharge shall ed

8. The unt shall endeavour Us with NHAL, Associations of "
Authorites for ensuring ful ash uilization.

9. #

CRZ area.

0. - Notifi 1L No

i o " .

Coastal Regulation Zone arca.

i i

i for i be:5t07 R height] within the uni

12. Tha - p N

. “Single Use Plastcs” swesdingon
ining able ete,, plastc pl i lastic tumbl astic
i plate, stanless stel g loth bag, jte bag etc.

14.7Th t " Authorit
under other Statute as spplicable:

i Eagincer Projects 1 TANGEDCO,

Chief agincerPruects , TANGEDCO, 11 oo S8, Dock, TN 11Q Cotples, 145, A Sala,Chenna-2
Pin: 60002

(B Scanned with OKEN Scanner
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Category of the Industry :
WAH
& LiFE
RED D e,
“ONSENT ORDER NO.
" NO.T2/TNPC] DATED: 05/11/2024

SUB: TNPC Board:Consent for Establishment — EXTENSION -b/S NORTH CHENNAI THERMAL

FOWER STATION STAGE Il (XSO0MW) , SF. No. 177 187, 0, ENNORE Vilsge,
e, o sh csalshmert  3ke gt to sl

< Section 51 of the Au(brevention and control of PoIlUGOMACL IR, 45 SSenied

1587 (Centrol Act, 14 of 1981)-Issued- Reg. (Industry User ID- R16AMB4433017)

REF: | Applicationno, 59001565 dated: 10.04.2024/06,09.203
2 1RNo : F.0455GMP/RL/JCEE-M/GMP/2024 dated 21/1 O
5 Minuas of the 233rd TSC meeting vide item No.233-10 dted: o 10200,

Consent to stabis i don 21 ofthe.

981, a5 amended in 1987 (Central Act, 14 of i “The Act) to the Occup t
SHENNAJ THERMAL i s i
he site of SENo.IT7 - 187, Pomneri Talk, st o

alidiy for Five years .

for extension
seriod of Five years vide refereace second cited:

3fthe Consent 1o establish for further peiod.

view of the above, . period 19,2077, or il the
of the A i 1981, s amended in 1987

s
cited.

Special Additional Conditions:

e unt shallobtin No Objecion Certificate (NOC) from the Tamil Nadu Bio Diversity Board MNational Bio
Divrsity Authorty ifthe unit i using any Biological resours or knowledge associael thereto as per the
provisions of Biological Diversity Act 2002

e industris shall ke alloffot to s and poplarize *Mission L3 logo wl museot which is available in

C® Scanned with OKEN Scanner
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1(T) duted. 2001.2016.

2.In accondance with ltem No.9 of the BIA Nofification, 2006, Project Proponent shall possess va
applying for CTO of the Board.

3. Tiem No. 11 of the EIA Noification, 2006,
'MOEF/ SEIAA in the cvent of wansfer of original EC in a differen
+ Thew o Prectog

toame.

standards prescribed by the Board as proposed.

5. The unit shall install FGD (Flue i i
‘standards prescribed by the Board ®
. The uni shall adh N ; 23

7. High Efficiency Electrostatic
ot exceed 30 mg N,

local Panchayat,
1L F

point o time. In i it i i - .

A ‘ i S o i |
Board.

12. Fly ash shall be collected i i i ¥
‘metals (As, Hg, Cr, i i inlow lyingarea, |
. p i .

ing of SxSm i beSto? ihin |

»
be planted in cach ith sp
the unit premises.

14, The unitshall not us

e Use Plastios”such i for food wrupping, spreading on
plastc plats, past astic wmbl N
o and plast {ihickness,

I pate, stainlers sl gl
151 f revisi

i manth i ths i ot

el bag, juto bug et
e unit shall

A -
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MWD
e e Sy,
p .
T

Chie Enginee / Proecs TANGEDCO,

‘hie EngineoPosc- 1 TANGEDCO, It B, Blck,TNEB HQ Compl, 144, Ann S, Chmt2
i 600002

Copytar

3 Ta, Tiroval

2 Thee " e
3. The JCEE:Monioing, Tamil Nadu Polluton Control Bsrd, Che,
aFie
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